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The House reassembled after lunch at half
past two of the clock, THE VICE-CHAIRMAN

(SHRI AKBAR A1) KHAN) in the Chair.

THE VICE CHAIRMAN (SHRI AKBAR ALI
KHAN) : Mr. Thomas, Deputy Minister of
Agriculture, will place a statement on sugar
on the Table of the House.

STATEMENT RE PROBLEMS RE-
LATING TO SUGAR, GUR AND
SUGARCANE

Tue DEPUTY MINISTER IN THE
MINISTRY oF FOOD aND AGRICULTURE
(SHR1 A. M. THOMAS): With your kind
permission, Sir, I beg to place a statement on
the Table of tie Sabha on problems relating to
sugar, gur and sugarcane. [See Appendix
XLV, Annexure No. 4].

THE TEXTILES COMMITTEE BILL, —
Continued 1963

SHrRI SURESH J. DESAI (Gujarat): Mr.
Vicei Chairman, Sir, I welcome the Textiles
Committee Bill which is before the House. 1
wish the Bill had been brought before the
House much earlier. It is a simple Bill but a
very important Bill. The Bill secks to set up a
Committee to enforce quality control over
textile goods and textile machinery. It seeks to
replace the old committee which was set up
under the Cotton Textiles Fund Ordinance,
1944. The old committee had only limited
powers. Its jurisdiction extended cnly to cotton
textile goods while the jurisdiction of the new
Committee will extend to cotton, silk, wool,
art silk and other fibres also. The old
committee has been doing rather com-
mendable work. But the new Committee's
functions are very wide, and it is very
desirable that a Committee of the sort
envisaged in the Bill is set up.

Sir, in cotton
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part. Unfortunately, for the last few years
cotton textile exports have been declining. Last
year was rather a very bad year. On the whole
our exports are coming up very well under the
able guidance of our Minister of International
Trade. Unfortunately, last year, that is,. 1962,
the cotton textile exports declined to a very
large extent. The actual exports last year were
529.93 million metres, 8.9 per cent, lower than
the exports in 1961 which were 581.98 million
metres. The 1962 figure was the lowest figure
in the last twelve years. Of course, this year
things ere improving and We hop. to export
more this year.

In 1962, that is, last year we exported only
11.62 per cent, of our total cotton textile
production. Sir, there are various reasons why
our exports declined last year. For instance, as
the hon. Minister said, a number of
developing countries have come up with new
textile mills. Naturally they would like to
protect their own industry and would not
allow imports into their country.

Secondly, our textile manufacturers also
have been less export-conscious than they
should have been. They find out a number of
excuses. The internal prices are quite high and
it pays them always to sell their goods within
the country rather than take risks of exporting
goods to foreign countries. There have been
some other factors also. In 1959 the monsoon
was bad and the cotton production was also
less than what it was expected to be. In 1960
also the monsoon was bad and the cotton
production was less than what was expected.
Now, cotton forms something like 40 per cent,
of the price of manufactured goods here. And
when the cotton prices went up and we had to
import cotton under the D.L.F. 480 scheme
from America, na-naturally our prices shot
high. And that is why w, were at a disadvan-
tage in the export market
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There are a number of other reasons also
for our declining exports last year. Of course,
as I said, this year's exports are coming up
again. But last year the exports wer, bad. One
of the reasons why our exports declined was
th'at the quality of our goods that were
exported was very inferior, and very often th,
quality does not conform to the quality which
we invoice for. These things were pretty bad
about a few years back. Things are improving
now; w, are improving the quality and the sort
of thing which wa; going on, namely,
exporting inferior quality goods than what
was invoiced for, that is now being gradually
remedied. Things are now earning up. But at
the same time proper inspection and check on
quality has been absolutely necessary.

Sir, we are being gradually driven out of the
export market by Japan, Hong Kong and other
countries. We are at a disadvantage in two
ways. Firstly, we cannot compete at the prices
which they offer. Secondly, our quality is
inferior compared to the quality of goods
which Japan or Hong Kong exports. We have
yet ot establish an image of Indian textile
goods in the foreign countries so that the
people may be prepared to pay even a higher
price and go in for Indian goods. In fact,
before the War, Japan had only the advantage
of prices. But now, after the War, Japan has
been very conscioug of quality control. All
goods that are exported from Japan must
strictly  conform to  certain  standard
specifications which have' been laid down.
Hong Kong also is doing the sa™e thing. In
fact, most of the countries which export textile
goods and countries which export other
goods—they all conform to certain standard
specifications. I, India, unfortunately, w, have
not been able to do so to any large extent.
Now, to a certain extent we have also com-
menced doing that. So this particular Bill is a
step in the right direction. It will go a long
way in raising standards

[ RAJYA SABHA ]
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of specifications and in enforcing them so that
our exports will be helped.

Coming to the provisions of the Bill as such,
there are only four important clauses in this
Bill. Clause 3-deals with the formation of the
Textile Committee. I wish it should have been
mentioned in the Bill as to what is the
minimum or the maximum strength of the
Committee. It does not mention that. It only
says that three Government officials will be
there. The Chairman will be nominated by the
Government. The Textile Commissioner will
be the ex-officio Vice-Chairman of the
Committee and the Joint Secretary to the
Government of India will be appointed by the
Government ex*officio. These three will be the
official members. Who the other members may
be it is not mentioned except that.

"Such other members as the Central
Government may think fit to appoint who,
in the opinion of that Government have
special knowledge or practical experience
in matters relating to the textile industry
and trade and the manufacture of textile
machinery."

Here 1 would suggest that in India now we
have a number of technicians also, especially
in the textile industry, who are very well-
versed in the textile trade and textile
manufacture. It is no use merely appointing
some big businessmen on this Committee. We
should go in more for technicians also who
will be really helpful to the Government on
this committee. In India, unfortunately,
technicians are not given as much importance
as they are given in other foreign countries.

Sir. the technological revolution, which is
taking place in a number of countries now.
depends largely on technicians. There,
technicians are given a lot of importance.
Especially in America they are considered
equals to the big businessmen or the big finan-
ciers who finance the industry. But in India,
unfortunately, technicians are



-329  Textiles Committee
given rather a low place. They are
considered to be nothing better than
«mployee or subordinates. They have no
voice in running the industry. One of the
giant corporations of the world, Messrs.
Unilevers, have On their Board a number
of technicians who are not interested i,
the distribution of dividend, but who are
interested in running and expanding the
industry for the benefit of th. country.
Similarly, Imperial Chemicals, the
Monsanto ~ Chemicals, Dupont  of
America, all these big corporations have a
number of eminent technicians on their
Board. But, unfortunately, in India techni-
cians are not given importance which
should be given to them. That is why I
suggest to the hon. Minister that on this
Committee, which will be (erving as a
sort of watchdog over the textile industry,
the technicians and not merely the
businessmen should be given due
representation and their voice should
count. That is my suggestion about this
Committee. Then I go to clause 4 which
defines the functions of this Committee.
Clause 4 gives very wide functions to the
Committee. I would specially refer to
clause 4(2) (a) which says:

"The Committee will undertake,
assist and encourage scientific, tech-
nological and economic research in
textile industry and textile machinery".

We have already got three research
institutions, one at Ahmedabad, one at
Bombay and another at Coimbatore.
These three institutions are really doing
good work and I do not know if this
Committee would lik, to duplicate the
work of these institutions or would like to
help the work of these institutions
because it is no use the Government
spending money for research when the
industry has already set up these
institutions which are doing good work.

What is more necessary today is that in
the whole textile trade and textile
manufacturing business, especially in
the fibre manufacturing,
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Bill, 1963 330

where so many new processes are coming
up, the knowledge that is gained by
reserach should be made available to the
manufacturers here. That is more
necessary. Whatever researches are made
in our own research institutions in
textiles, that process and the processes
which are evolved especially in fibre
manufacturing Jby other countries should
be made available to the smaller and
bigger manufacturers here because this is
a highly competitive market—the textile
market—and internationally too it will be
very highly competitive, and if we want
to maintain our textile imports in the
international market, then we have to take
to the new processes which are being
daily evolved in the Western countries
and in a number of other foreign
countries like Japan and in our own
institutions also. Our institutions are also
doing good work but the processes which
are evolved should be made available. I
wish that this Committee should set up a
Standing Committee especially with the
purpose of making available the fruits of
research to our industry, to the smaller
manufacturer and the bigger manufac-
turer here.

Clause 4(2) (b) says:

"This Committee will promote
export of textiles and textile machinery
and carry on propaganda for that
purpose."”

This is rather a wide task because there is
th, Export Promotion Council also. There
are so many other bodies like the
Handloom Board, the Silk Board and the
Handicrafts Board, etc. I do not know if
this Committee will duplicate their work
or there will be overlapping, in the
functioning of this Committee, with the
various Boards which are already there.
The implementation machinery which is
mentioned in this Bill hardly provides for
this Committee to undertake this work of
promotion of exports. These are rather
too wide functions. I am not against
giving functions to this Committee. I
would like to make this a very powerful
Committee with very large functions
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but at the same time the implementation
machinery which has been provided in this
Bill does n°t warrant all these wide powers to
be given because these powers may remain on
paper only and may not be implemented.
There may be some overlapping also with the
functioning of the Central Silk Board, the
Export Promotion Council and other
organisations which are already there.

I will go to clause 4(2) (i) which mentions
that this Committee will:

"advise on all matters relating to th,
development of textile industry and the
production of textile machinery."

It is not "mentioned whom it will advise,
whether it will advise the Government or the
industry. Suppose it advises both the
Government and the industry, then also, is it
going to be som, advisory body to the whole
textile industry or is it merely going to be a
Committee to ensure better standards of
textile goods and textile machinery? What is
the specific function of this Committee which
we are considering here which will be set up?
These are rather very wide powers. I am not
against wide powers being given to this
Committee but at the same time there should
be an implementing machinery provided in
this Bill which would ensure that these powers
are duly exercised by the Committee.

Then 1 go to clause 11 which is also
another important clause because that
provides for inspection. It says:

"The Committee may, on application
made to it or otherwise, direct an officer
specially -authorised in that behalf to
examine the quality of textiles or the
suitability of textile machinery...."

I do not know why it has been kept as 'on
application made to it'. The Committee should
take the initiative ,

[ RAJYA SABHA ]
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themselves. They should themselves take the
initiative and examine the machinery and the
cotton textile fabrics that are manufactured
from time to time all over th, country. They
should set up an inspectorate and a series of
inspectors who can go and inspect. The clause
'on application made' makes this clause an
insipid one. This clause is a good one but it is
completely insipid because it is mentioned
here as 'on application made'. Secondly, after
thi; inspector or the person duly authorised to
inspect makes a report to the Committee what
happens?

"On receipt of the report referred to in
sub-section (1), the Committee may tender
such advice, as it may deem fit, to the
manufacturer of textiles, the manufacturer
of" textile machinery and the applicant.""

That is all. After all the process of inspection
has been done, the Committee will just tender
advice to the manufacturer, nothing more.
There is no clause here for enforcement. There
is no provision for enforcement of what th,
Committee will think fit to do. Just the
Committee will advise. It will send somebody
to inspect. The inspector will report and this
Committee will advise.

I will tell you what happens especially in the
dyeing process. Many handlocm products
which we are exporting suffer from the defect
that the dyeing process is very defective and
that is why the colours are not fast and we are
losing market on that account also. So also in
Khaddar, fast colours are not there. In other
textiles also the colours are not fast. There are
a number of dyeing processes, technical,
scientific processes which will give fast
colouring. Suppose, some manufacturers are
not following what this Committee will advise,
suppose they are advised to follow a particular
process so that the colour will be fast so that
our export market will be promoted, and they

ga
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on dyeing in the old process and the goods are
manufactured, after the goods are
manufactured nobody will know whether the
colours are fast or not immediately. But when
the process takes place and if he does not
follow the correct advice he can be compelled
to follow the particular process. In that way
only we can ensure that the advice is carried
out.

The whole clause 11 is a good clause. It is
made insipid, Completely weak, because there
is no provision for implementation of what the
Committee thinks after th, inspector's report is
received. I wish very much that this important
Bill should have been referred to a Select
Committee so that all these amendments could
have been made and this Bill could have been
made a really effective Bill. There is no
enforcement clause in it.

Clause 17 is another important one which
gives power to prohibit exports and internal
marketing of textiles and textile machinery.
Thi; is a good clause because all the
manufactured goods and textile machinery
will be inspected and there is an enforcement
clause also to it but here there is another
defect which I cannot understand. It i stated
in this clause:

"Where the Committee has established,
adopted or recognised standard
specifications for textiles either for internal
consumption or for the purpose of export or
has established, adopted or recognised
standard type of textile machinery and on
the rec'ommendation made to it in this
behalf the Central Government is of
opinion...."

But who is to make the recommendation?
Will the Textile, Committee make the
recommendation or will somebody else make
the rec'ommendation? It is not clear who is to
make the recommendation. The words are:

"and on the recommendation made to it
in this behalf, the Central Government is of
opinion"
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But it is not mentioned whether it is the
function of the Textiles Committee to make
the recommendation. If the Committee is to
make the recommendation then the words
must be "by it" and not "to it". As it is, it is
left rather vague as to who is to make the
recommendation. The Textiles Committee
may say that it is none of their business to
make recommendations. The other people will
say that it is not their business to make
recommendations. Somebody must make the
recommendation and the statute as such
should be clear.

SHRI MANUBHAI SHAH: If the hon.
Member will read the whole paragraph, it will
be clear that the Committee will make the
recommendation. We have not repeated the
word. The Committee is the only competent
body to do it.

THE VICE CHAIRMAN (SHRI AKBAR An
KHAN) . S'o you say that there is no ambiguity
or vagueness.

SHRI MANUBHAI SHAH: We could add
the word, but the legal sense is absolutely
clear even as it is.

SHrRI SURESH J. DESAIL Thig is a bit
vague, I think. This particular clause is a good
clause. But the whole Bill seems to have been
hurriedly drafted. That is my impression after
reading the whole Bill and at certain places a
kind of lacunae occur.

Clause 22 says that the powers to make
rules will be given to the Government. The
Government will make the rule; about the
mode of inspection by the Committee and the
manner in which samples may be taken by it.
I hope that the Government will make rules
regarding inspection and so on, as practicable
as possible, because very often it happens that
the modes 'of inspection and the rules are all
so complicated that these things go to
hamper the work of
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inspection. I want this Committee to be a
powerful committee and I want that it should
be able to go ton inspecting the goods
manufactured so  that the standard
specifications are

' observed and our export markets are

! developed.

Another thing that I want to point -out is this.
It i; a good thing that this Bill seeks to lay
down the standard specifications for internal
consumption good, also and not only for the
exported go'ods. This is indeed a good
provision because our own consumers when
they pay the full price, there is no reason why
they should be cheated and be given an inferior
quality cloth. This is really a very desirable
provision and it is something of a new
departure for which we should compliment the
hon. Minister. He has done well to say that
go'ods for internal consumption also should
conform to certain standard specifications.

Another welcome thing about this Bill is
that it provides that the textile machinery will
also have to conform to certain standard
specifications. We are now manufacturing a
large volume eof textile machineries. In fact,
we ecan manufacture a whole textile mill in
this country and we can export a complete
textile mill. But we are not doing that now
because of the large internal demand. And so
we are not in a position now to export a com-
plete textile mill, though if we wanted, we
could do it, and I also think that within a few
years we shall be able to do so. Therefore, it is
absolutely necessary that at this juncture, the
textile machinery> manufactured ™ this
country also should conform to certain
standard specifications, because only then can
the export market for our textile machineries
also develop satisfactorily.

The principle underlying this Bill is a very
commendable one and I welcome it and I
think no section of this

[ RATYA SABHA ]
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House will have any dispute about the
principle underlying this Bill. I hope it will be
welcome by all sections of the House. With
these words, Sir, I support the Bill.

SHrRI KRISHNA CHANDRA  (Uttar
Pradesh): Mr. Vice-Chairman, I rise to give
my support to this Bill. As has been stated by
the hon. Minister while making his motion for
consideration of the Bill, it is an enabling
measure, a Bill to replace an Ordinance which
was already there in existence and which was
being enforced by an Act of Parliament. The
Textile Fund Committee was in existence and
it is still in existence and it has been working.
This Bill gives wider powers to this Textile
Fund Committee which hag already been in
existence and the scope of its working is to be
extended. So, I say this Bill is one of the
measures which the hon. Minister of
International Trade is bringing in order to
boost up the export trade of this country. This
he has been continuously trying to d'o and
here I would like to pay my tribute to the hon.
Minister for his commendable work in making
every effort to boost our expttrt; from this
country.

The Bill has a very wide scope and within
its ambit, since the word "textile" has been
defined to mean—

"any fabric or cloth or yarn made wholly
or in part of Cotton, or wool or silk or
artificial silk or other fibre;"

every kind of cloth and every kind of yarn can
be brought. A committee with the name
Textiles Committee will be constituted under
the provisions of this Bill, and this Textiles
Committee will have powers to visit and
inspect mills, to see the working processes
there, to find out the defect* and to suggest
standards and specifications to the Central
Government so that certain instructions are
issued for the production of cloth of those
standard specifications. 1 believe that the
Government will not, just on the
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passing of this measure, begin to take action
against all kinds of cloth, and all kinds of yarn
that are manuiactur-ed in this country, either
by small factories or by big factories, by
power-looms or by persons with a small
number of powerlooms or even by
handlooms. Otherwise, with the definition 'of
"textile" as it is and the Bill as it has been
drafted, every factory, big or small, and even
power-looms, small powerlooms weavers' co-
operatives running only 5 or 4 or 3
powerlooms and even handlooms, can come
within the ambit of the provisions of this Bill.
I hope it is not the objective of the
Government to extend the provisions of this
Bill fo all these petty factory people or to
these handloom people.

Sir, I find that in this Bill it i not only cloth
or the textile products meant for export that
have to conform to certain standard
specifications and quality mark, but also
textile goods meant for internal consumption
are also brought within the ambit of thi
measure. This is very necessary because, as
has been observed by the previous speaker—
Shri Suresh Desai— our textile trade has been
going down and this year it has been the
lowest. And one of the reasons for this fall has
been that our textile manufacturers are not
very anxious to export their goods since they
find a very good and very welcome internal
market here which give; them good prices.
So it is very proper that in

this Bill the Government has 3 p.M.
laid down that the cloth or

textiles meant for internal
consumption will also have to strictly conform
to standard specifications and quality mark. If
this would not have been covered in this Bill,
this lacuna would have enabled the textile
manufacturers to manufacture cloth more for
internal consumption than for export. Even
now they want that most of their el'oth must
sell inside the country and bring them good
prices and thus may not put them to export
risk. So from this point of view this is a very
healthy provision that interns RSD.—5
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nal consumtpion has also been brought within
the ambit of this Bill.

Now, the hon. Mr. Desai has made certain
observations in regard to the power, of this
Committee and the functions of this
Committee, that they have not been denned
properly. I also agree with him that they have
not been properly specified; who is to report,
who is to make recommendations, to whom
the recommendations are to be made, but I
hope this law will enable the Government to
make the necessary rules and to give neces-
sary instructions as to how these things have
to be carried on, how these things have to be
done. The Government ha, got the powers to
issue instructions. The Committee has got the
power to frame regulations. So whenever any
standard is laid down by this Textile
Committee for a textile product, that standard
will have to be notified. I feel it is necessary to
do so; it will have to be notified; the trade
mark, the specification, the standard, .tc, will
have to be notified and then the other textile
manufacturers will be bound to conform to
that standard. That is the impression which I
have got from a reading of this Bill that the
Government will lay down standards, will fix
certain standards, and will notify these
standards and those standards will be binding
upon all the manufacturers of textiles and
those manufacturers who contravene those
standards, who do not produce or manufacture
their cloth according to those standards, will
become liable to punishment. There is
provision in this Bill that they will be
prosecuted and punished with imprisonment
and/or fine. And it has also- been laid down—
and the Bill is quite strict in this respect—that
for the second or third offence there will be a
minimum punishment of three months'
imprisonment. The Bill, in order to carry out
its objective, is quite stiff and if it is carried
out fully, we can achieve the objective with
which this Bill has been brought forward and
placed be-
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for consideration and passing. 1 hope that
the hon. Minister will soon, after the
passing of this Bill, constitute this Textile
Committee.

There is one more thing about this Textile
Committee. The hon. Mr. De«ai said
that the constitution of this Committee is
very loose. Certainly it is loose.
Everything depends upon the Government.
The hon. Minister may put any number of]
members but I find that in the rules—the
Bill give; power to the Government to

[ RAJYA SABHAJ

make rules—the Government shall specify|
the number of members who will
constitute the Committee. So that it will
remove to some extent the lacuna but it
would have been better if in this Bill itself
th, maximum strength of the Committee
had been laid down. In this connection,
while Government officials on the
Committee will look with equal favour tor
disfavour upon all the factories but when
factory-owners are taken, when
industrialists are  taken, especially those
who are manufacturing textiles, when they
are taken  in quite a good number, the
Government should take special care to
take in small-scale manufacturers also in
this Committee (0 that they might be able
to guard the interests Of the  small-scale
manufacturers against the interests of the
big factories.  With these observations 1
again support this Bill.

SHrr P. K. KUMARAN (Andhra
Pradesh): Mr. Vice-Chairman, Sir, in the
morning while introducing the Bill the
hon. Minister painted a very promising
picture of the textile industry and also
declared that the targets that the country
had set before itself would be achieved in
a short time. It is a very good thing and I
hope we will achieve the targets although
our experience has been that we always
fall far short of the targets set for our
development. Even otherwise the textile
industry is a very big industry in this
country and that industry now employs
m'ore than ten lakh workers. Now the
pattern is, this industry is very highly
concentrated in a few
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centres. I wish the Government takes
steps to see, while granting new licences
for expansion a; well as for starting new
factories, that they are granted in such a
way that each district in India has one
textile factory. I would like the present
high concentration in Ahmedabad and
Bombay if possible to be shifted to other
convenient centres so that this industry
could be dispersed in an equitable way
throughout the country.

Now, this industry has been exporting to
foreign countries. Of late, during the last
one or two years, I think the export has
fallen to a certain extent although of late it
has been again looking up, I understand.
As the Minister has stated in his
introductory speech a number of countries
have become free and they naturally try to
industrialise their country and the first
industry they take up is, 'of course,
textiles. In this context, not only for
textiles, but there will be an increasing
demand for textile machinery also and it is
very correct that the Government should
bring the textile machinery also within the
purview of the Bill. He stated that we are
now manufacturing nearly 50 per cent, of
our requirements as far as textile
machinery is concerned. In Bombay,
textile engineering has developed to a very
high degree. We should develop that fur-
ther so that we can export a complete mill
to any country that may require it,
whichever under-developed country in
Asia or Africa whom we think it necessary
to help develop.

Although our industrialists have been
making, huge profits, they are guilty of a
crime in that they have neglected research
with regard to the quality of the textiles
as also with regard to improving the
machinery. Of course there are one or
two Research Institutes in Ahmedabad
and Bombay and I think there is one in
Coimbatore also but there should be more
research stations. Well equipped  and
fully-developed research
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institutions should be opened on a regional
basis throughout India where the industry
could be helped by developing machinery to a
very high order.

Coming to the Bill, I am very unhappy
about clause 3. It is very difficult to support
the clause as it stands now. Here the
constitution of the Committee is left to the
sweet will of officialdom. The Minister has, of
course, promised that they will nominate
highly qualified technical personnel to the
Committee. That may be so. But I would like
it to be provided in the body of the Bill itself.
The interests to be represented, the mode of
selection of such people, all these things
should be properly mentioned in the body of
the Bill itself. So, instead of rushing through
the Bill I would like it to be referred to a
Select Committee so that these things can be
regularised. Nearly ten lakhs of workers are
employed in this industry and there should be
representation for the trade unions or the
workers and they should have a say. As
practical people they will be in a better
position to judge the quality of textiles
produced and their help should be sought in
this respect. I hope the Minister will keep this
in view while constituting the Committee.

It is because of the failure of the textile
magnates to conform to the quality of textiles
promised to foreign countries, I think, that we
are unable to withstand competition from
Japan and of late, of course, very severe
competition from China also. It is these
growing countries which are ousting us from
our traditional markets. In certain respects our
people have failed to conform to the business
ethies while dealing with foreign countries. In
certain cases, I think, they have not been very
anxious to export our textiles because they
have got a very good internal market. They
are in a position to increase prices whenever
they want. A very good profit is always
guaranteed to them,

[ 19NOV. 1963 ]

Bill, 1963 342

whetther they export the goods or not. Of late,
I think—I see in the papers—they are even
clamouring for a further rise in the price of
cloth. This should never be tolerated. Their
profit margin is very high. On the other hand,
while improving the quality of textiles, we
should see that high quality textiles are made
available to the people of India at a cheaper
rate, so that millions of Indians can have better
clothing facilities. Anyway, the losing of the
foreign market has made the Government
wake up to the realities of the situation and it
is a good thing that the Bill has been brought
forward for setting up a Committee. As far as
the aim of the Committee is concerned, it is a
very laudable one. We should support the
Government and also see that the reputation in
foreign countries, as well as among the
consumers internally, of our products is kept
at a very high level. I hope the new Committee
will be able to do it. Of course, there are other
aspects of the Bill and many hon. Members
have pointed out the defects therein. Those
things have to be taken into consideration.

With these observations I support the Bill.

SHRI BABUBHAI M. CHINAI
(Mabharashtra) | Mr. Vice-Chairman, I rise to
support the Taxtiles Committee Bill. In fact, |
feel that the Bill has come rather too late in
the day. It is an overdue measure. If we are to
save ourselves from being ousted from foreign
countries, it is absolutely necessary that the
products that we manufacture should be of
standard quality. Therefore, in order to ensure
the standard quality of goods this Bill has
been brought forward.

[THE DEPUTY CHAIRMAN in the Chair]

At least there should be some ir-

reducible minimum quality.

At present the Cotton Textiles Fund
Committee is carrying out inspection
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[Shri Babubhai M. Chinai.] of cotton textiles
in respect of yarn and fabrics meant for exports
under the ITEX and FACTUAL inspection
schemes. These inspection schemes are purely
voluntary in nature. The quantity being
inspected currently is of the order of about 16
per cent, of our total production for export. The
Cotton Textiles Fund Committee has also
introduced an ad hoc survey inspection scheme
whereby the quality of exporting mills products
will be inspected on a random basis. It has also
operative quality marking schemes on behalf of]|
the All-India Handloom Board by inspection
and certification of handloom textiles ¢ meant
for exports. This scheme is also of a voluntary
nature. But with the advent of the export
control order pprtaining to 'Bleeding Madras'
since 1960 and the 'Etawah Bed Spread' since
March 1963, these two items are subject to
compulsory inspection. In fact, quality control
and pre-shipment inspection of 'Bleeding
Madras' has enhanced the reputation of our pro-
ducts in foreign countries,

Art silk products are also inspected in large
quantities for the purpose of granting import

[ RAJYA SABHA ]

entitlements and incentives. Compulsory
inspection and certification of art silk fabrics
meant for exports. is being carried out by the
Textile Commissioner's Office. The Central
Silk Board is at present carrying out
inspection of pure silk fabrics. In the
meanwhile, it is proposed that the Central
Inspection Agency of the Cotton Textiles
Fund Committee should take over the res-
ponsibility of inspecting rayon and art silk.

The present Bill seeks to reconstitute the
Cotton Textiles Fund Committee and enlarge
its powers. At present the functions of the
Cotton Textiles Fund Committee have been
restricted to cloth and yarn only. The Bill
empowers the Committee to ensure the quality
of all textiles, whether made wholly or partly
of cotton, wool, silk, artificial silk or fibre.
It

Bill, 1963 344

aiso proposes to entrust the Committee with
the work of inspection of indigenous textiles
machinery and stores. The main objective is to
ensure standard qualities of textiles for
internal markets and for export purposes and
the manufacture and use of a standard type of
textile machinery.

I personally feel, Madam, that this is a very
good beginning because, as the hon. Minister
has said, we have been manufacturing 60 per
cent, of our requirements of textiles machi-
nery. If we want 10 have a hold or footing in
the export market for our textiles machinery, it
is absolutely necessary that we should produce
machinery at least of a certain minimum
standard quality, so that we may be able to
face competition both in respect of price and
quality. There is no doubt that the objective is
quite laudable. However, adequate precautions
should be taken to see that the objectives are
not defeated due to either defect in execution
or misuse of powers. We have a dearth of
trained personnel and, therefore, I would
suggest that the Government should take nee -
“ry precautions to see that the affairs of
inspection are in the hands of trained
personnel, so that they may not be misused or
there may not be unnecessary harassment.

It is also not clear from the Bill whether an
element of compulsion is intended to be
introduced by the proposed Textiles
Committee at all levels. I am not one of those
who would say that there should not be an
element of compulsion. After all, if we want to
produce certain standard goods, we will have
to compel the manufacturer to come up to the
standard. Therefore, there should be no
objection to such compulsion which brings a
good and fair name to the country. It is
necessary to note in this connection that
foreign buyers demand supplies of cloth and
yarn according to their specifications and they
may not favour purchasing of goods
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inspected by an authority set up by
Government. At the same time, if it is a
uniform policy, I think a foreigner must
not be reluctant to buy an item which has
been specified and got cleared by
inspection by a Government authority.

The question of quality control in a
decentralised sector poses a large number
of problems. This is chiefly because there
is no standard of production in the
decentralised sector. Each unit works
with its own plan and generally speaking
the production is determined by the
nature of the demand. Moreover, they
cater to individual needs. It is necessary
to make it clear, therefore, what kind of
quality control will be exercised on the
particular type of cloth.

Clause 17 of the Bill authorises
Govemmnet to prohibit the export and
internal marketing of textiles and textile
machinery if they do not conform to the
standards laid down by the Committee.
So far it is all right. But there is a
provision which say3 that if any person
contravenes the provision, he is
punishable with imprisonment or fine or
both. The provision of imprisonment, I
personally feel, would be a little harsh,
and I would request the Government to
consider this. So far as the fine is
concerned, it is all right, if the quality is
not iip to the standard for some reason or
other. After all a machine or a human
being is apt to make mistakes
inadvertently, unknowingly, and
therefore, putting a clause of impri-
sonment would be too harsh according to
me.

Lastly, under the functions of the
Committee, it is stated that the Com-
mittee may undertake, assist and en-
courage scientific technological and
economic research in textile industry and
textile machinery. As it has been very
rightly pointed out, there are such
research institutions in the country: one at
Ahmedabad, namely, ATIRA; another is
coming up at Bombay, and also at
Kanpur.

[ 19 NOV. 1963 ]
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SHRI AKJUN ARORA (Uttar Pra-
desh): It is not coming up so far. It is
only going down.

SHRI BABUBHAI M. CH3NAL At
Coimbatore it is already functioning. I

feel that there should not be any
overlapping of work which the
Government intend to do in the

institutions which have been working at
present. I personally feel that there is
need for many more such institutions in
the country and we need not be satisfied
with three or four. It should be in every
nook and corner of the country so that we
may be able to produce quality goods and
stand in competition with other parts of
the world. With fair name our goods will
fetch better prices if w, produce standard
quality.

With these words, I support the Bill.

SHRI ARJUN ARORA: Madam De-
puty Chairman, I welcome the Bill, and
more than the Bill I welcome the
comprehensive survey of the problems of
the textile industry in the country given
by the hon. Minister this morning. There
is, of course, no denying th, fact that this
Bill i; a Bill to help the textile industry.

SHRI BABUBHAI M. CHINAI.- Con-
sumer also.

SHRI ARJUN ARORA: I know the
industry thinks that way. There has been a
famous American, Mr. Wilson, who was
the Chairman of the Genera’ Motors. Then
he became the War Minister or the
Defence Minister whatever it was. He
said: "What is good for General Motors is
good for America"; So, I am sure the hon.
Member from Bombay, the magnate who
owns it, thinks that what is . ood for the
industry is also good for the consumer.
But the fact is that this Bill when enacted
will help tbs textile industry primarily,
.nd T am not sorry about it because the
textile inaustry is still the biggest industry
in the country which gives employment to
800,000
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[Shri Arjun Arora.] people. I am not sorry
about it. I am of course sorry that though the
industry is expanding, the number of people
employed in it is going down year by year.
For that the laoour cannot be blamed. Even
in Ahmeda-bad,, where labour i,  most
highly organised even according to capitalist
standards, where labour has a record of
peaceful negotiation and wuere labour has
settled almost every issue either through
arbitration or adjudication, even in that
ideal  centre, Ahmedabad, the employment of]
labour in the textile industry has gone down in
spite of expansion of the industry. The Working
Group for the cotton textile industry which
was headed by Mr, Joshi, the then  Textile
Commissioner, reported in 1960 that during the
last five years between 1955 and 1960 the
labour force in Ahmedabad had been reduced
from 141,000 to 131,000. The actual
reduction of labour force was 15,000 as an
additional u,000 were employed in new jobs re-
sulting in a net reduction of 10,000 men.
So, where nobody can even raise his little
finger against labour and where industrial
relations are most harmonious even according
to a Committee headed by the Textile Com-
missioner, in spite of expansion, the
employment of labour has come down. Now,
this Bill will do nothing to check that sort
of tendency. As a matter of fact this Bill
will if at all help modernisation of the textile
industry.

The modernisation of any industry or even
the rehabil.tation of an industry means that it.
would employ further rationalisation. The
problem was gone into by the Indian Labour
Conference as early as 1957, and in that year
the Indian Labour Conference laid down
certain standards for rationalisation. The first
was that there should be no retrenchment or
loss of earning of the existing -employees, that
is, the existing complement should be
maintained barring ca?es of

[ RAJYA SABHA ]
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natural separation or wastage. Secondly, they
said that there should b" an equitable
distribution cf the gain? of rationalisation as
between the community, the  employer
and the workers. Thirdly, there should be a
proper assessment of workloads by experts
mutually agreed uoon and also suitable
improvements in the working conditions.
This was said in 1957 by a body which was not
a labour forum but by the Indian Labour
Conference, a tripartite body. In spite of that
retrenchment has continued and continues. So
while pleading for the modernisation of the
textile industry, while accepting the need cf
rehabilitation of the industry which has at least
a hundred mills where the machinery is in an
extremely unsatisfactory condition, I would
urge upon the Minister to insist that the
principles of rationalisation agreed upon in the
15th Indian Labour Conference in Delhi
are implemented both in letter and in spirit.
The learned Minister is in a position to do so
because wherever rehabilitation and
modernisation of the textile industry is taking
place, it is taking place because the Govern-
ment and the agencies financed by the
Government render help to the industry.

The net cost of modernisation, according to
the industry a few years back, was estimated at
Rs. 180 crores. The industry does not have Rs.
180 crores. The industry is frank enough to
admit that it does not have it and it is the
Government which through various agencies is
financing the modernisation of the cotton
textile industry. So, the hon. Minister is in a
position to insist upon the industry to honour,
both in spirit and in action, the commitments
made by the industry itself at the 15th Indian
Labour Conference. Unless that is done, even
modernisation, even the installation of the
latest machinery, will not produce goods of the
highest quality.

Good industrial relations, harmony in
industry and co-operation of labour, these are
the pre-requisites of good quality products.
This Bill concerns
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with the end-product of the industry and the
fact that the hon. Minister of International
Trade is looking after the textile industry on
behalf of the Government makes it obvious
that the end-result is important. And the major
task set by the Government before the texile
industry is export and ever-increasing export.
So, the quality of the end-product is most
important and that quality can be ensured only
if there is proper cooperation between labour
and management. And proper co-operation
between labour and management will come
only if there is security of employment, only
if labour feels that any improvement in
machinery—even improvement in working
conditions— will not mean less employment.
If labour does not feel that there will be no co-
operation.

The story of the modernisation of the
cotton textile industry is a very important one.
This industry had its field-day during the war|
and the postwar years.  Our former rulers,)
the British, did many mistakes. One of them|
was that they repeatedly sent me to prison.
But they did some wise things also, and one
of them was that at the beginning of the
Second World War, the Government issued a
note of warning to the industrialists gene-|
rally that they would And themselves in|
difficulty at the end of the war and that profits
made  during the war period should not be
frittered away by large dividends being
distributed to the shareholders. In spite of
these warnings, it is regrettable to note that in
many of the units of the textile industry,
profits were not conserved for the future
benefit of the industry and large dividends
were declared during those years of
abnormal profits.  So, then the industry made
abnormal profits and squandered them away
and now, . when the country's interests and the
interests of the industry itself require
modernisation of the industry, it is the
Government which has to look after the
interests of the industry. I wonder whether
the Government is taking due care to
ensure that the many advances made

Bill, 1963 350

by the Government for modernisation and for
improvement in the industrial equipment are
so spent that the Government will get the
money back. I do hope that the hon. Minister
is careful about that.

It is, of course, very interesting to find that
it is the public money whteh is being used
continuously for the improvement of the
plants owned by the private sector. The
protagonists of the private sector should make
a note of it that in the year of grace 1963, the
private sector is unable to finance its own
rehabilitation in spite of the fact that when the
workers claim a share in profits as bonus, the
rehabilitation of the industry is considered as a
prior charge. And our experience at Kanpur at
least has been such that the counting of reha-
bilitation as a prior charge means a complete
denial of bonus to the workers. It is a
wonderful arrangement from the point of view
of the industry, and I am sure that the Bonus
Commission is doing something about it. The
delay in the submission of its report is

something ~ which  labour finds  very
unsatisfactory.
Madam, time and again there is  a constant

pressure on the Government from the industry
for their illegitimate demand for an increase in
the rates at which ex-mill prices are
fixed. Itis very interesting to find that the
present ex-mill prices were some time back
fixed by the industry itself. Government only
approved of them. And now, there is a
constant pressure for Government's agreement,
for Government's approval, of the demand
for higher prices. This House and the other
hon. House and the country as a whole have
been concerned over this rising spiral of prices
and it is well known that a rising sDiral of
prices hits the poorer sections of our people.
The Government should not agree to any
demand for higher prices of cotton cloth in the
country. As a matter of fact, the Government
should declare  from the house-top that it
will not agree because what happens is that
every time the various
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[Shri  Arjun Arora.] mill-owners'
associations press their demand for

higher prices, the petty traders, not
knowing what will happen, begin to
hoard cloth and refuse to sell it at the
current rate. The result is that prices go
up. Merely because powerful people—
and textile industry is a very powerful
industry  both  economically  and
politically— raise a demand for higher
prices, people in the suburbs think that
the prices are going to rise and that
psychology pushes the prices up, and the
experience in the country has been that,
once the prices are pushed up, they never
come down. So, it is in the interests of
the economy of the country that the
Minister should this evening declare that
he will not yield to this constant and
persistent pressure from high quarters in
the textile industry for a further revision
of cloth prices.

Madam, as I submitted earlier, co-
operation of the organised labour is a
prerequisite for the stability of any
industry. In cotton textile industry, there
was a Wage Board which gave a
unanimous report. The manner in which
the employers in the country
implemented the unanimous recom-
mendations of the Wage Board was
extremely unsatisfactory. The fact is that
only when the Government came out
with a threat of legislation—and a Bill
called the Cotton Textile Wage Board
Bill was introduced in this House—only
then did the industry implement the
unanimous recommendations of the
Wage Board. Now that is a wrong
attitude, and that is an attitude which will
not give industry the co-operation of
labour.

There is in Kanpur at the moment
grave discontent amongst the textile
workers, because the award of Dr.
Sampurnanand, who was appointed
arbitrator as a result of an agreement
between industry and labour, is not being
implemented by the employers where the
award makes it obligatory for the
employers to pay some money to the
workers. There are two parts of the
award, Madam. One part puts
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certain obligations on the workers in
respect of increased work-load and
increased responsibility. That part the
employers have enforced wupon the
workers. The other part concerns payment
of higher emoluments, gratuity, bonus,
etc. That part the employers are not
implementing, and it is only D.I.R. which
stands between the workers and the
employers; because of the D.I.R., because
of the wvarious restrictions and also
because of the sense of responsibility
which the workers have in this period of
emergency, they have not struck work.
But as far as the employers in Kanpur are
concerned—I am sorry the two
representatives here are absent at the
moment—the employers at Kanpur have
done everything possible to bring about
chaos in the industry by not implementing
the Sampurnanand Award. It is a
provincial matter, implementation of
awards is a provincial matter, but the
successful running of an industry is a
matter of concern for the Minister of
International Trade. Now, Madam, there
are one or two mills in Kanpur, which do
export certain things. Elgin's for example;
though situated far away from the ports it
is exporting a crore of rupees worth of
cloth every year to the Middle East, and
European countries also. So it should be
the concern of the Minister for Interna-
tional Trade to see that the Sampurnanand
Award is implemented at Kanpur.

Madam, the hon. Minister was rather
enthusiastic about the growth of synthetic
fibre industry in the country. It does add
to the quantity of wearable apparel
available to the people, but I am not sure
whether it is a healthy growth. There have
been, in this House, repeated questions
about synthetic fibre causing skin
diseases, and the present Health Minister,
I am told, has certain views about the bad
effect of artificial fibre. I do not know
whether before issuing licences for
setting up rayon and other synthetic fibre
plants, the views of the Health Ministry
are taken into consi-
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deration, and this aspect of artificial fibre
causing skin diseases needs greater
attention on the part of the Ministry of
International Trade and the Development
Wing which generously issues licences
for setting up plants of synthetic fibre.

Then, Madam, all the raw material
needed for these plants is not available in
the country, and this rayon and other
synthetic fibre Dlants are a constant drain
on our meagre foreign exchange
resources. I wonder how long it will take
for the industry to give up its dependence
on foreign raw material for producing
synthetic fibre, which makes people look
very smart and rather too gay. As a matter
of fact, some of the sarees of artificial
fibre are rather too transparent to be
permitted to be worn on public streets.
But it is for these that foreign exchange is
made available. I feel that this thing
should receive a little more serious
attention of the Government, and no
further expansion of artificial fibre
industry should be allowed unless the
industry is able to produce all its raw
material in the country.

With these words, Madam, I support
the Bill which will, in one aspect at least,
improve matters.
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Forg gnit ¥ 7 ot d3Et & owaw W
THAT UGS TEA WATET W ZAT & |
TR OF FTOT T AT & S
s f gart & |/ W §, a7 arex
FIET WA F Furr G TEA 0T @

[ 1 Hindi transliteration,
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(= e AT ]

wrfFe § sarEr FEET ISET A= F |
gat ag fF ot wfear off, st sl 7
Yo ¥, 77 &% T G A9 9 @ E
Tafad IaH agd A4 gt | 7@ T &
< & s wifw ag 5% o gt § =l
a1 @ ¢ wfaw faest 3T &1 o
& T Ay Wl 9% TEH aOEr W
Tzam & @ # | dew o Sy,
# qg fF 7y o faw a1 @ & sod N
qg THET TS S T &, BT AT AT
q¥ g AL A9 AT &, a1 F A TEgw
Fear § fe faeger 30 & oF ®
aerr wrfger fger fexdexhoy
T ATE 9T N 2 | AL AT F19 {4
oA ol geadia E ar 48 o 99E A9E
£ I g9 | AT AW FT aTa, A1 A8
et #1 damziEd &1 g Ag G
qT F1 Y A2 I ATES 2 | WA
ORI &7 AT &I, A9 SaTET
qTTC 1 g1, TEed), A a5,
qe@ETE 71 g1 #Wie foq &1 dr awe
AT o AT | FED ATAA A8 g0
fe ®u2r ar fam &1 & W IEw
Fe ¥ St HTH N AZ AGT AT Y
AT | AT T W A% g9 TAAEEET
2 TIART | TAH T TIET AT AE W
g arem a@ 2 |

% ag 7w T e
wEfadi 1 g 9 § 7 7 a7 w@2few
FHET § Yo JLUT AEIT & &, a1 Yo
qeE WK g HH IEG agd a@l |
i # ug wec g § wmam
g w5 o faege w13 @wim—
FraEn 1 AR G W g S A
wET G4, gy G4, fewm ww
S| Y TE & | W T A Ay
Fera ST it e @ T 5 AT
o) ST gfedl 1 g e, 9 s
AT N | F g WEHE O E aF g
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dqerem faet &1 avedw fear oman @
forrwr fr Svrreer & ®ré aqre® @S
&1 T A R A e
o &t =1 gfear aftfar ove fafar feer
& T gEd davire F e Afawt
foer & 1 7g 21 fad AT ® 2
AT I8 wvea faan v g afT AT
T T & A arew g 2 | I
foreft &7 aferara & Gt & fi gomdy gore
HI FTHT g7 a6 WHear gAT =ifEd |
At & ag oo AT arEn g Foww
T AYE W ATERE GF AW & gral o
fezar sy formr Eeree & F1€ awew
wét & fo sraiesd @ d9EerEw @
F1E ATeA® TG g, a1 oW R aw
g & @ § 7 g qew W
qHA H AT HE q%aT @ | 99
a%g % wil &1 foer qama & fordr aeda
o st 2, o fae & = F feT
T AFT AT SHET #1 ST
wFETTE fRaT ST 2 % T i w6
9 & w9 G fagr smar & g
faer ot AR ¥ qavd g F wea
ATATAT SAET § SATET Re FAIT AT
2 | GTHIT UM a8 T faowdr a1
afram &1 & 9 41T e 93 el
W fom «E #1 weae foar T g
g I & Wgd 8 | WL B9 I
@ | AW F ATIHG TF T S@T
forret fr ¥ ot & e A9 8, Al
v fer a@ & @ gaa § avr
TS E |

qauiter §TE & ar ¥ feam aew
T g e ag arm & 1 @y s
&t foire s2r &% 3= #ifod ar sder
qATET W AFLE FT A7, 97 3T F1
gart s i awe fean @ a0
U7 I R AW 9w @ od
War T @@ g st fw
HUTT AET T W@ ¢ 6 sanEr e
TN A a9y ¥ FYE & F@fAcr
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Fraedt <11 <t & | e v Ay FAfad
freeft =it ST, &1 ZHTT R
A TH gt W | & ag war g OF
R o T 7w AR § acet w3 @
2 A T8 A ¥ 41§ vy w4 § At
MR ARTIE e Fa |
ST #T @ue agell o @ 8, g
F #U¥ 3T @ Iz o1 W g, IWE
TOE T @OT qdt a1 @ B, A1 w
TGS FCAT gy fF gar T A
wer T gfz &

T A S & Fwg Agan § @
g 2 fa o e iy amge & 2 6
AT FH AT qrq THE A ¥ D E,
fedimr s fean oz o oo & firer &
AT THHT ATHAR HIART FBT T
& A fadl & fodr e e av &
I T AEEw W@ @ E | wfea &
g & ag Semer S 2T &Y werwe AATC
AT B, TATCH 7 FI2T FI7C HIT 2 a7
forelt 9 a2 &1 s AT e &
I qraT A fad i § | AF AREw &
| FgAT T3 & 7 3w Wi w e
ae fair 77 & o o T A AR
e T # | TR A 4 E
a1 wifawry g # 3 fedt A &
T A FET £ W T 9% T A
N fraer S At ®
HIT AT FwAT aifEd | I A faE
U A% § AGqT AT § | HAA H AL
TUT T E A A1 AT AR 2 AT
Iy afear =it g§ & | {7 Ayard
g & amd e & wia @l
&Y |7 AT T 1 q97 A A WAL
& | IE qHT AT AT FHEY A AT
T 4T | agi & v FAEiA o A
# Sav qwwe mE} qw @ fag 9
IAE AT T FAEE a2 w2
w7y ) wew wifae wow § AT T OIART
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fa=r® 3ol F<a & =9 9% I8F HHT
g & & | Afw § g g wwa §
fr ©o awg & gt qEAE WS FH
oqTE & WITAT IAG ST SATIT HAT FAT W
Fifs AT Fgar & fF ogae Imodr
A F7 13  afew gw ag Sem A
Fiforer 77 #<a # fF wm & w7 W
qTE | WA FH AT W & AW FE A
qa0d |

% @ aw & e § fE g
HAATE WITE T w0 A I frarwedt a9
& o = o frgra wfam wrdt €
I 2 IR 97 g o & AR
i g § A g7 aw wY das
R T |

TF a7 d 4 FEA e § 5w
T AT T FHE FT AT Ao ¥
T 72 AT ] @ & i e g A
9N w¢ A faew w1 57 Mg
w21 a1 T W fa =g a9 & w4t
mifas  TFEUFIE FA aTEl F1 FTEC
wfawz g & fFw F ag A g
formr @Rl & wew &1 fag o 2, fom
AR WA AL B AT 49T
Iq AW w1 AT sAg-fawe fEar SmAn
aifgr | 07 AW &1 FreT AW 9w
g e s anfel | A A A
fraa @it &1 odfoae afzfede @
fraT T 399 FE1 ATET | GTHTT FATET
foreT GEETe &1 1 & | Fw|l W
frma et g€, 33 A fsElt A
fradt g€, T9® AT ¥ A AT Fardl &
Ffra fom At #1 am sa-foawe faar
ST 2 IR AW AR T W
S & | f e weAr sgar g G
SRIT @ OFEGE S gorad & 9T
IR T § AT A AW &N & forer
79 TTET F Fr§ aweaw a4 g g
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TTCHTE FT G HTAS G STET TAAT
T AT Afgd | WY wgEE Aar AW
fafrese wga v a5 & 5 a5 w1
e 7 & a2 feest &1 3t waaw
#1721 | 97 §J AT 15T B AH0C
AT A7 A ST A AT AT @ G
" wraw faar e ag T gEgE & 9
TA F1 e | faarws v fafaeet
HEA F1 AT WO AT e w7 faar
7 & arfe It ol TE & a9 W @
iz gt fafaeet oeg @ T
aawal &0 a1 § ag 9 FeA 9gan g 5
AT e A T ¥ W T I
g s g # o ag o Sroww E
st s =2 Fe & s ore-ore # sarorfat
T a2 =0 A fF 3= geer e
aa Tfed anfew oo w1 AwT T
21, AT F7 Wi T 62, Al arg o

77 5T 99 A9 9T =/

wfad & ot HEAT AT § AHIC
FAT FHOET AT T & I OE O § e
0w T 095 AN AFT 43 W A A
| | T HAST T GHT o & a4 ot
9% wead aaa wa fv owegd &
RIS 59 | § 48T 7 IO Uw6 ifeqse
FRT AT ST AT R G T X G
&\ W 3g @ A Agt g AE A,
ar & 9z 3wz Fan g e oy war
IZ W=S1 FTH FOIT | F ag Ay IR
Fel § 6 W %Y 7 S I @
FART A GO A S A oy § A
1T /LT AT 07 A9 § wag #¢ | §
AOE ifFaT sET e Agar § fF
AT [ T T W T o]

SHRI M. RUTHNASWAMY (Madras):
Madam Deputy Chairman, while every
one interested in the progress and
prosperity of the textile industry would
welcome any measure that pro-mote; the
quality *four textiles,
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there are some clauses thai require a
critical examination. It is a pity that the
Minister in his introductory speech spent
so much time on a brilliant historical
enlogy of the textile trade and, hustled by
an interruption from the right, spent very
little time over the explanation and
defence of the important clauses of this
Bill. The crux of this Bill consists in the
clauses Which concern the composition
and the work of the Textiles Committee
that is proposed. The clause dealing with
the composition of the Textiles
Committee, clause 3(3) (d), is rather
vague. It says:

4 P.M.

"Such other members as the Central
Government may think fit to appoint
who, in the opinion of that
Government, have special knowledge
or practical experience in matters
relating to the textile industry and trade
and the manufacture of textile
machinery."

I wish the clause had been more explicit
in regard to the kind or class of people
that would be invited to serve On the
Committee. One class, of course, would
be representatives of the textile industry,
the management and proprietors. Another
member of the Committee would be one
representing the consumers because they
are the people who are to benefit from the
produce of the textile industry. Special
care should be taken that politicians are
excluded from this Committee because it
is very easy . . .

SHRl SHEEL BHADRA YAIJEE
(Bihar): Why notif the politicians
are also experts in the textile indus
try?

SHRI M. RUTHNASWAMY: It is very
easy to defend the appointment of
politicians to this Committee because
politicians in Bombay and Ahmedabad
have some connection with the textile
industry and, there-
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fore, it is necessary that care should be taken
by the Government in the composition of this
Committee that only those who are directly
concerned with the textile industry, whether as
producers, managers or consumers, should be
invited to serve on the Committee.

Textiles Committee

With regard to the work of the Committee
also, the danger of introducing bureaucratic
methods should be avoided because, I see, that
all kinds of inspectors and employees of the
Committee are to be appointed. Care should be
taken that the number should be kept down
and, I hope, that the Government will see to it
in the grant of subsidies and other subventions
to the Committee that they will insist that the
personnel employed by the Committee, the
officers of the Committee, the inspectorate of
the Committee should be kept down as low as
possible. Again, the danger of corruption, of
blackmail, where Government is concered
with the industry, will always be present and
therefore, I hope the Government, in the
composition and in the direction that it sends
to the committee in regard to its work will see
that these dangers are avoided.

With regard to the work of the Committee

also provision is made for the setting up of

laboratories and institutions of technological and
economic research, but I am sorry to find that no

mention is made of the need for a department of

design in the organisation of this Committee
because after all modern goods depend for their
sale upon the design and the more modern and
more varied the _ design is, the more chances the
textile goods have of being purchased in the
foreign markets. In this connection, I would urge
that one important section of employees of the
Committee should be a band of commercial
travellers or salesmen who would not pay
periodical visits like the commercial delegations
sent out by the Government from tim, to time
who go there, have a joy-ride all over the

723 RSD—6
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country, look at this industry or that industry
and send a report. We must have permanent
commercial travellers in each of these
countries who would study the tastes of th,
people, find out what designs they require,
what kind of goods they require, the quality,
the colouring, design, etc., so that they could
send their faithful reports to the Committee
and thus help the industry.

SHrR1 K. SANTHANAM: I it not the
business of the Marketing Committee?

SHRI M. RUTHNASWAMY: Whatever
Committee it may be, if you want to promote
exports, you must see to it that attention is
paid to the design and to the taste of foreign
buyers because you cannot dump your goods
on these countries whatever their design may
be and expect these goods to find an easy
market in the foreign countries.

There is a still more dangerous clause in
this Bill which equates the employees of this
Committee—clause 16—to public servants.
It says:

"All officers and employees of the
Committee shall, while acting or purporting
to act in pursuance of the provisions of this
Act or of any rule or regulation made
thereunder, be deemed to be public servants
within the meaning of section 21 of the
Indian Penal Code."

Now, public servants enjoy certain immunities
with regard to search, with regard to visits and
so on and any action taken by citizens against
public servants are attended by special penal
consequences. Assault on public servants, for
instance, is a more grievous offence than
assaulting a citizen. Making these employees
of a business concern or a business committee
equal to public servants seems to be a very
dangerous move. They must be treated as
employees of any private industry, taking all
the advantages and suffering from all the dis-
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advantages of employees of these industries.
Just because it is a Committee appointed by
the Government, the employees of these
should not be treated as public servants. It is
not even business conducted by the Gov-
ernment, not directly conducted but it is
business conducted by a Committee which has
to deal with the textile industry and therefore,
I think, this is a very dangerous provision.
This Committee should b. conducted on
purely business lines. The appointment of
employees should be on commercial
principles, on business principles. 'Hire and
fire' should be the principle governing the
recruitment, employment and. the
maintenance of these employees. Once they
are treated as public siervants, they will have
all the immunities of public servants. They
must be tried, even for the slightest offence,
according to certain rules which would
prevent the Committee from conducting itself
on business lines.

Finally, I think, there should be some
provision for testing the utility of the work of
this Committee. There should be a periodical
evaluation of the results of the working of this
Committee. If it is found that the work of the
Committee has resulted in the promotion of
the quality of our textiles, in the greater
volume of trade that this Committee promotes
or fosters, then it would be advisable to
continue the existence of the Committee and
the work of the Committee. Provision should
be made in the Bill or by rules framed
thereunder by the Government for the
periodical evaluation of the work of the Com-
mittee and the Committee should be
periodically changed. There should be
periodical changes in the composition of the
Committee. It should not be composed of
permanent members when they will get into a
rigid groove and will not serve their purpose.
Provided these qualifications and modifi-
cations are borne in mind, I think this
Committee would serve a useful
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purpose, and this Bill would really promote
the prosperity of the textile trade.

SHRI K. SANTHANAM: Madam, the hon.
Minister gave an eloquent description of the
importance of the textile industry. No doubt it
is the biggest industry. At th, same time I think
that in recent years the textile policy of the
Government of India has not been altogether
blameless. I do not think the textile industry is
a net earner of foreign exchange. I think it is
rather a net consumer of foreign exchange or
at least even if it is an earner at all, it is only a
marginal earner, and it consumes almost
everything that it earns. And this is very
strange. And this sad feature is due to the fact
that the Government of India has been
permitting internal consumption of cloth made
from imported cotton. Also, in recent years, it
has been encouraging the internal consumption
of synthetic fabrics made of imported
synthetic fibres. In both these respects. I think
it has been altogether faulty. I do not see why
the richest Indian or the biggest Indian should
not be content with wearing cloth made of
Indian cotton and why he should want to wear
fabrics made of imported synthetic fibres. If
the Bill is confined to ensuring the quality of
cloth made of imported cotton and of synthetic
fabrics made of imported fibres so that the
cloth made of such cotton or fibres is exported,
then it would be doing Indian economy a great
service. Instead, this Bill provides a machinery
for producing standard cloth over the entire
textile industry.

1 submit that every democratic legislation
should seek to take the minimum powers
needed for the present, and it should be as
precise as possible and the capacity for the
misuse of power or for oppression should be
reduced to the minimum, But the Government
of India has got into the habit of framing Bills
on the opposite prineioles, that is to say, take
the maximum powers, make them as vague
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as possible and whenever they want, have the
power to oppress, as much as they choose.
Thig Bill also, I think, jg framed, more or less,
on such principles.

As I have said, it is not possible or desirable
to have quality control over the entire textile
industry, because that will mean quality
control over the entire cotton production. Our
country produces all kind, of cotton, the worst
cotton as well as the best cotton. How can you
have complete quality control from top to
bottom over all such cotton? Axe We to be-
lieve that it will be open to the Committee to
ban or prohibit cloth made of very poor
cotton? Therefore, this quality control should
be confined to some sectors only, only to
specific sectors, sectors involving exports and
also on cloth used for special purposes, like
army clothing or for other apecialised
purposes. Otherwise the people of India may
well be left alone to look after the quality of
their goods.

SHRI AKBAR ALI KHAN: It will be
desirable, though difficult to implement

SHRI K. SANTHANAM: It will be difficult
and, I think, also undesirable in the
circumstances for Government to take
unlimited powers for things which they cannot
do properly.

In this connection, I have also the same
apprehensions as Mr Arora that because you
have passed the Bill for better quality cloth, all
the textile Kiillowners will say: "We will pro-
duce better cloth and so pay no higher prices."
That will be the immediate consequence of
our very enthusiastic endorsement of this Bill.

SHRI AKBAR ALI KHAN: That Will be
effectively controlled. Rise in prices will be
controlled.

SHRI K. SANTHANAM: Who will control
it? You have seen how from yesterday the
price of sugar has been
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increased. Every year the prices are
increasing. During the last three years, have
you ever seen the reduction in price of any
article brought about by Government's action?

SHRT R. S. KHANDEKAR (Madhya
Pradesh): They have decreased the price of
vanaspati. There was a news item the other
day.

SHRI K. SANTHANAM: 1 think the
vanaspati industry must have asked for such
reduction.

Many hon. Members have pointed out the
vagueness of clause 3 of the Bill. Is it not
necessary, when you appoint a committee, to
say that it will consist of a maximum number
of so many members? According to the text of
the Bill you can appoint life-members,
members for their life-time, and the
committee can theoretically become a
permanent caucus. Of course, I know that the
hon. Minister .

SHRI DAHYABHAI V. PATEL: (Gujarat):
And then they will have the Kamaraj Plan.

SHRI K. SANTHANAM: Of course, the
hon. Minister will say "We are not going to
appoint such an unlimited number of members
or for unlimited periods of time." But then
why should they want the power for
appointimg an unlimited number of members
or for unlimited periods of time? It is the
fundamental principle that I am stressing.
Such legislation is altogether faulty and
should not be brought before any House.

I have already stated that the Bill is vague
and now in part (c) of subclause (2) of clause
4, the power given to the Committee is too
wide:

"establish, adopt or recognise standard
specifications for textiles for the purposes
of export and for internal consumption
and".

At any rate, if they had put in a provision as
'for such purposes as the Government may
prescribe from time
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[Shri K. Santhanam.] to time'—or
some such thing, then at least there would
have been some limit. Now of course, we
shall be told that the Government will
issue such instructions from time to time.
But the obligation to issue them will not
he there. Therefore, it will be open to this
Committee to take as much power as it
feels inclined to do .

Then again in sub-clause (1) of clause
11 it is stated:

"The Committee may, on application
made to it or otherwise,"

Why should it not be always on appli-
cation by somebody? After all, if things
go wrong there will be somebody, either
the foreigner who “othis cloth from India
or some internal consumer or somebody
else, who will find fault with the product.
If the whole world is satisfied, who is this
Committee to come and say that it is not
satisfied? Why should there be this word
"or otherwise"? Of course, the power may
be used legitimately, but it is possible of
abuse and it may be used for harassment.

Then again, in clause 17, the terms are
very wide; "... which do not conform to
the standards laid by the Committee in
respect thereof, should not be exported or
sold for internal consumption, the Central
Government may, by order published in
the Official Gazette, prohibit such export
or sale." It is not given to the producer to
ask for an arbitration, to ask for the
establishment of a technical committee, to
question the findings of this body.
Supposing a mill for some reason has
produced sub-standard cloth. I can
understand the Government issuing
instructions that it should be stamped as
sub-standard cloth atid Bold at a reduced
price but here they are empowered to
completely prohibit its sale. Of course we
shall be asked to believe that the
Government is not such an autocratic or
oppiessive body and we should trust its
judgment Then why should there bo a
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Bill? Only there should be one clause
saying that the Government may establish
a Textiles Committee and endow it with
such powers, functions, qualifications
and conditions as it may choose to. All
these other clauses are useless.

There is one aspect with which I am
particularly concerned and tliat is, how
this Bill is going to affect the millions of
handloom weavers spread all over the
country. We know that the master
weavers are oppressing the smaller
individual weavers. We know that the
Handloom Cooperctive Societies are not
very favourably inclined to those who
choose to be independent, who choose to
make their own cloth. How are we to be
sure that the inspectors appointed by this
Committee will not become the tools of
these vested interests especially in remote
areas? If it were at least in big towns, then
there will be complaints and there will be
some remedy but to say to a handloom
weaver in a remote area that his cloth is
not of standard quality would practically
amount to driving him out of his job.
Therefore, I want a proper assurance from
the Minister that this quality control will
not be applied to the hand-loom sector
except where the hand-loom cloth is to be
exported and therefore quality has to be
ensured to the foreign indentors. So far as
the local people are concerned, they know
the handloom weavers personally and
they know the quality also by actual use.
Therefore the consumer here should be
left to be the proper judge. As a matter of
fact, of the many patterns of sarees
produced in Madras no inspector of this
Committee ca, be a proper judge. It is our
ladies who can properly judge whether
the patterns and the colours are proper or
not. So, no such power should be given to
this Committee to deal with all these spe-
cialised kind of weaving where the
consumers and the producers have got
intimate relations. Therefore, I am really
apprehensive of the possibilities inherent
in the Bill and though I would personally
like to have the
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1% AT 57 4 FT 457 47 § % Frear
weT foeam ¥t gura swawT £ 92 A
g1, =t Faifadt &1 are 93 g1, gAve

powers strictly limited, I earnestly hope
that the Minister will see to it that all
possible abuses are eliminated.

Thank you, Madam.

ot farapT FArATAA Frfyar
(wex wam) : gwre A wgEw A
ZamaTge U (A AT A aT & o
FYFT WAT & SHET qg 9T O A
¥ fa wega fFm £ 19T Img & 9
g § F wgh 0T A g, I0E 39 w0
z f w0 o @3 dar 7@ smar e
AWTE AIAATE FANT gAY | 5O g1 &
A TEI FIA &, TH T FT A0EATHA
Adi 3 gf s gr faegm wifg oo on @
fggfam T Tar T g 5 A &
AN TET W AT a5T AT § | d9 @7
F13 a1 39 AT F §19 F gand
0T FTE UH 4§ FE FAa famwEm §
W A T FqfaT s7aargi 1 g9 8%
wa ¥ frfaa s s @ § 1 gy
T AT HITSAH &, Tq1 g Tfafa
FLH AT FTAT AT 41 @ @ TG T8
qHTET Y AET AR FHE1 TAHT
aqr Far £ v #1eq & g9 § gard

fead wred aI®@ §

(1) The Cotton Textile Fund Or-
dinance, 1944; (2) The Cotton Textile
(Control) Order, 1948; (3) The Cotton
Textile (Control and Movement) Order
1948; (4) The Cotton Textile (Export
and Control) Order 1949; (5) The
Cotton Control Order, 1955; (6) The
Cotton  Textile  (Production by
Powerlooms) Control Order, 1956; (7)
Staple Fibre Control Order 1958; (8)
Woollen Textiles (Production and
Distribution) Control Order, 1960.

TNE RN #Hifad e
TR R I T AT qTEr AT g
A IAF AT W FAT S A TR E

IoaEarAl 1 a&T wie foar #Ye faduy
H ZHIT FT2A AA44T 47 Fqueree Ay
ST g9 7 G § 97 | W e
A § WA HAT WEIRT & ATGAT FAT
wrgar § & S wwe are weer g
FAT AA W E, TEE FAq WA
gl F UF Frfasiz s
T FT AATR, AT AE AR T THA 7 AT
qraT @, T AT wram @
0T TH AT ®A & Ha
sarat wfaga afawfeay o1 o a8
@M 9E W g wiEmd sarar
qTH ] WA, SUAET FIH FF1 G99,
A< Y &% avg F AT 1 T | a1 5
T q AT AT AZT q T gL a@0
T @ § I AT § UF Frarfaiie
FITA T ATET TG, A STTET HRT
gHT )

g afafem s@ & g fist
& T ATHIT 9 19 F7 4G
gae Fwr @ 2 5 oagwra fagw u
STIYIE 47 WYL GHTE HIE THH 37
auET g &1 | g faaar fagwi
TOT ST AT FEEI AW &7 famT,
9N FA F A WAGT IIGNT FA A
&, v g { foram #wf firem @z ot
ITER K & foar 9T &9 & 72 Forean
Wi ¥ &t faar § sawr @ sogn
% & fem foemm % a9« ser
1 swwr § 7 faar fee o gardr st
wrEtar g, gWrr S oy § A fagt
2T 3 1 e iR sy fae fa
% I Y &, 39 W 9 | 7 39 A
& FUT UHT FET §, HHT 99 Hle 97
T g7 G FT U SNAT # I B BN
# 9@ #, a1 gEId q|@ o a%
wE TE g g |
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(a1 famaaam warEE Sefear]

AT Av § S gWIC UFATIE &
R0 HWIT G UFgERT Sq1aT A1
w4 & g qeve ¥ woq TeaTE
afafa Fate qada = fag fagea #1 4r,
w7 qexe § Fro gar wfafy 7+ #iw
* qe %9 ¥ qErferas FHET aT | AET TE
71 fF g9 s Savar 97, UEEdE
SATRT 47 | 98%¥ F Frew Zamersd
wFgIE e Arafeer v famior fer
T, AT ey s ¥ faata agm & faa
gfea & 1 JreEr & g 39S
femw & THEAED &1 0F W g
q FEA HEIEA  UHEGE THII
wrafee @ SaA T, dTETEr, AT,
i, fomgR, dewE omfs § oA
mfwasr F1aw fw, v o gfee @ f
ZHIT TS 3, WIIA T SO 4G,
#TE FT (e, FETTHT F1 SATNCAZ |
q faame, 9853 &1 UF M A1F
a=r war | fAaia qaga # aFga
afafaai aw€, Fawar, 78w, oAiwaw
d @At Trow sy faae g g
@ Fv @ g W faata qEi s
Tofad argar & & ws @ Tgarw
w7, Aiewr FF, AU et T
B AW G | TAG ATZ FATL T 97
T gm-w3l ® gz 4, o fag
FgTsr & wrel § gfgund & €, 9z /9
FATE FCFIT AXALFHCAT T | A
T3y & gart sfvend gz ftora € &
FA% AT A ATAT AL AFTAT ATET
7, sfvens g feEorg gw g
WA TET & | WAl Z1 ¥ uF AN
aTge IFT AT £ W waimteat &
FoTl WAl T @F &7 e § fF
ZETLAET &7 AT fordh | g 9 GWTE WAt
o1 7 73 g7 AT g7 & anq o e
ZUTU ST 43 |

qGg TET FTH & arg o gEie
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Tt 9T SAWETTA F WA T ST
faeram @, o @i gwn, @g o Qes -
LY &t uedie w0 A fogid § 9w
¥ aqmr mr g fa geve § ot gumy
T 47 qg ¢ U 9 FUT 5Y
AT 9o FOTT AT Fwer fazw § Faw
T 4T 91T 39 & 42a ¥ g foar
to FXIT, 33 W@ Y BWIT %o, Nfq
T 245 TV W &7 fAeT 1 Ew oA
& a9 FAT A, g9 e e
& @, T wafear @A ¥ aw
St S ¥ 97 9 A7 fF fese ¥
AT { W IF FUT A I %8
FUT ¥ W@ 18 FAE T UL @E
T W Fha & fager & ouv w9E
L& W &e ga wn faa, arfrafa
T BH &I FAN o ws T THAT |

W 8L & svadr @ faawac
aF & & wiwe g fowr & waare wfq
T o ok ®gT fAeT ) A Ew g
ATET BT A9 FO ¥ A1) gAT
F LW T T T A9, AT T
g & o {5 77 5@ F aw =
afvorry Zaa £ A1 oan Ay & fE g
1e%o ¥ ot srer syorr 4, forer wwm
& gwre o ZAT A AE 4, g
a2t fam ar, wver gw 3% feafq a6 4@
9T #% ¢ | 9 =4 ¢ fF = 0 g
veyus W feafa aow &y w8 4 &fa=
I F 17 ZH AUAL yAfq 7 @ § 7
war # 4 Fewm fr o A wranm
¥ feaar qear v T feafa 1 oo
AT WA S WA W A, 3
& ad A7 WA |, AfFq § T FI
FarasAE gafaw q@ A § ity
B oWl G §q tevo % feafy ®
T E
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being discussed and not the whole export
sector and some figures which the hon.
Member has given are not quite correct, but I

A zw 34 feafy @ A4r 13 £
uqt frafy & o aew wow, w6y ar

@ g wafs wifema ar § FaE
F1 frator Frw & a7 FE5F F A
W g ¥ E A ax g qar F w Aqw
#1 gafaT yeav gamr wifza; wife
FART AAAEN FAT 2 | ALE W
TAMEE W FwAr 23 #IfE I
HEATTS Foam § A AT F1 I4
FHIT F7 AAT AT §; FANF TTH]
HAATET FeAT & | G T4F FT FACOA
H, AR A g4 | |l & 4
# oy avg ¥ W9 AT &, T ZH IART
freq #7q & AR @ ofoma #1
& & a1 vaT e g fr ang aw feaa
€1 FTA a0, W1 FW fohaar g1 agan
&, 39%1 gty ag faser & o1 W
& HFE qqAT £ A K gw AL H
SATET FET FEAT ATEAT § | wwiau §
urdar = 5 el fealgaar 2,
Tz ZH AGEHT ST | AAS ZHIL HAT
ot @z fF wgard ag wf 8 A gaar
IAZ T FA FANAZL AR AGT @
oIt 7§ 7 1 Afwa & 399 @
srgar g % ¥ wrow § g i
FT @ & 7 oA wrr g aifEee
gufa &% w21 2 7 %A 0 g #1449
sTfer %7 TET & 7 AT FTOT & BICHIET
" ogufy w @I E 7w FOT F GO
ST FX W@ E—T AT FT | AgT
9¢ ¥74 qfgee W a8 §, Satw
FAR WA g F  Av ady feafa @
T T qA(FAW AN A A AG TAA
afqs s @ faor 8 ) T
arar § gas age fawe faar &

o g9 F|A § fF g Araw ower
AT o ER

SHRI MANUBHAI SHAH: Madam Deputy
Chairman, I do not want to distrub the hon.
Member. [ think firstly the Textiles
Committee Bill is

do not want to contradict him.

=t [ARAFAIT AAraraR Frefya

¥ ogg A # giEer w1 § | oaw

USEIHT FAE & (0T T97 £, a1 3 Aw

FEAM@ AT AT 4 | F FF 097

AT AT |

SHRI MANUBHAI SHAH: May I suggest
that he is discussing all the export trade of the
country, except the Textiles Committee Bill?
It will perhaps be much more easy if the hon.
Member confines himself to the relevant
provisions of the Bill. All the facts that he has
mentioned relate to the general export trade—
this is not th, forum for it and there are other
occasions—how the exports of different
commodities are going up and all sorts of
things. I do not want to interfere with his

speech, but I do believe that facts may
perhaps be adhered to.

At fawm A verare W Sy
HTAT, AT F2TAZT ATE  HEAIEE |
v fora faar & fF s aa@ &
IS AT TIA(AZ F & faq ag
faa &1 &7 & 1 afFT w9 % AT
st & fem 8, 3a% A # g A
FICIFI AT AR SET AW I
A HT ATIT 3F FL T § AW AT GG
wrzT & g feafr & are & @@r o
F1E 497 7 %1 w77, Format & 3t agr
auaat § | syaaritr wgem, § me
q qrar FAr Agr g fF e o
masraed § {577 aEt F a7 § Fr T
3, @i® A § FATC WA qAT A
A A AT A ¥ e 7
TET T TFA S T E IA6 ARLAA A
I HT ATAE | HTA TAF FAA FeA
F a1t W FA A E A IEE A §
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[t Farrer o wrarerrersiy sirefear) .
we A s s A g | P el gl ] gd

HE AFE A7 T a1 H aqana § )
TH EART & A9 Faer qwar @ 5 o
¥ 7 ameee ol & #iFE w a7
FATA, T WA AT S W qE 07 g
grar A fordr # sfem A o
F 1 ¥ Ay AT o & ardAr e
fF & ooa =2l & arw & ) #F S1
wEEE WA & wiws o ey ¥ 9
T aew waa &, Afw 3% 4l 8

Tee DEPUTY CHAIRMAN: Any-
way, from the objects you can go to
the provisions of the Bill now.

A fawER A weares o dtcfg:
# @, Wi Ak § Wi wEw
TN, qA TF TR 7 Cgama ag g
AT | 6 avg q wAEw H5AT S q
qF A2 Fraw A g 1 G wfedoe
At 2 | AfFT 4 ag FgAr W@ §
f& @t % wferd w1 w2, ag
v o AT W ww A F | T T
# & w 3w st & 9 @ 0,
0T &7 AW 75 v 7 ogn feafy @
ST FAT A WA L AT
@ A g e s o we
WA & THE AT H AETH AT |

A A A oqE FEA  ag
7z % T szt aw safedt 1 qama 2
wgl a A am & sqaeqr 2, 3% art
# & a7 e argan 7 fF s oo g
U TH T WY A AT g A
T UF A A 0T Yo §9 41 @ A7
ﬁawa‘ffﬂﬁmwaﬁq@r
i TrEar oAy & a1 92
T AT T AT E ) o w3
Wit w319 3 F 9@ 0 7 A
W wEafea g & 7

- ot ay My RaS D) 5 TR
Tt AT oot @ gEfea
g awgte & fad wadr amr @ &1 ]

o fawergenie wanens o o «fear
Arga, a8 # WY gWwAT § | THY 9w
Qe ¥ w7 wifsdew a1, 99 Fwa A
oY 4T &< @ 9 7 v A% fawre
@ ¥ ? e g Ay # fr fow wd
9T o FTI'E FT WIS Z1AT FaTAT 904Gl §
Ia% So FTIET FT WA AT £ | TH
g & aTd rgay g 8, forwwt ae
FT 7% FAT T0fE | WA wred faw {
ug wranT 27 % g1 fw f et e #
A & Froor 20 fam #v fade s
% 1 9 Fae T #57 F7a1 g 1T AEan
g f5 @ 7@ #1 #F g fe? |
FHEY &7 arad & AT wrfgd fw oo
T T & faers s 7493
9% faers a&fr § ugoe fagr sman
wifgd | T FiAAl & arg o A e
ey #7 fAmir v @ F—vew W
A LR qAT F T A4 4, wRfeA
FATE A, IATIT TN T AT TT 9T
F AT § WY gH Aaed e |
of O 5T | St W g T AT W
AFATA, 7 FH I /Y oAl F oA T
T FT TN AT afgar ST 79 76T
HTT T qVE F T fReT FF o wEEt
F T EFA E AT A A T FeFrAL
FEATET FOTW Fhw1 20 & fawrar faar
STAT | WO AAT SHA HAET WA
frepa @ £ 7 o qrer o w1
F1 I F AT 9§, TER wW
feafy 3 7

T fa=r & gury T s
w1 AGCAT qATAT AT F | Zawerser
FfTwT F a1% § qEEhe w0 ° A
faqid &, 3% a1t | Fvgr /7 A9 |gT



385  Textiles Committee
& WA F AT ARG | T UBA B
FHF G F 3T 30 E AR 5T W
A3T /T AT AT far s, A IAE
gt "wie wf50f g s, o8 w99
AT § | TET % 2AGITEH FIRAT
31 9TAF T T WA §, T o
WA MAH GHU BT FANE FCATE |

"The Textile Commissioner has

delegated his own powers under
various orders to other officers."

AT 1 AET, Ia% ag o foar 7

"The Committee consider that the
implementation of some of the im-
portant Control Orders has not
received sufficient attention from the
organisation due to either inadequacy
of staff or want of requisite and well-
knit enforcing machinery. The growth
of unauthorised powerlooms is a point
for consideration."

a1 & wrAE W St & qwAr |mgar
7 fir fowr Evrerew wfeae & 79 W,
fae av s W sreeT Wew £ =W
Eqgerd TR 1 GEWE FHA F
aifefwde faar £ | IuHT &0 v #7
wifefede 7 faer, 58% ax & a9
T w19 fear £ 7w 9w w9 w7
T FA & oy oy 5 faom & su
wfaFTe 37 9T W@ & 7 T IHET O
IUATT F1 FAIT 7 AE 19 qH TN
wrw TE T 2 oW g feafy w
gfez ¥ w@wT § A wa ot
AT g i ogaE are # Wy s
FTT weT § 7

ug  grafe, gwHE Fuamia
wErEaT W17 § | sl dgmera wfuwv
#1 faeirdy ¥ w4 femand 4r &, @i
A% wife # @ T wT F g
aeft & g7 grar £ R oseE A W
TS TE FET AT WHAT E | FATLT AOHTL
¥ v g1 57 arEy faare fod & f o
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A7 & | F @ guemd 4 fr gmie awm
& e § W HE FTH B g1 S
#fFT T AT § aEeE IEM 9
WiTE i 97 Wt 9, 3 aa g g
Ia AT IT AW A EG T2 AT HL A7

¢ 7aq, v wew g fe fomer
THAAYA g FCAT AlMed T F W=,
g &1 7E T o IAd FE W6
wez gar & | OAT g A I, &
0% AT & 974 gW AT Wi T 34 ¥
&« fore saea F1 ST §, ITHT wFEAT
F7 | SH9A9 F FIT H AL TG 97
fpaeT wEQRAWE  ZAT, T WiwE
Y uEEiEE FHe 4 73 £ 1 99 92 9%
frr g fr s gfg deit mE 81 &
fee wiws ¢ §M URHeE THE &
At welY ot g &4 6 & e F 0\ F e
weE g BT W A §, R F qea
4 A § 3w ov wfe @ FT
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[t famagare s ifzar)

7z eyt fare w199 93 2 Wik
T afg aars af & ) fee 9 7 am
THE AT H T8 FAT &

"The Committee are glad to know of
the steps taken to improve the
inspection service. The Committee
suggests that the Committee may lay
down a time limit within which the

goods offered for inspection would be
inspected and the certificates issued."”

=0 FAET FT T F AT F =5 w4 fwr
1T TEAT FAT AT GHT! TERI I
a7 #fas =w=wr g0

g wg T T faw 1 6999 2,
w4 faer & qgar & ag q9¢ F7 wfeaw
2 1 v wfaee fafa o= ox &4 @
st A = A W & ) s faer
ZHrE T70 9 qw faar ar g9 §, 399
w1 ar 7 ufeaaq ot gm @7 afeadqw
o=% g0, I & wwar F@w g
arer ¢ (1) § F9ET F FAl F Ay
¥ oqamar g ¢ (W) W ogEwmE
aitfe fgar & 1 gom fa= & foka ar
3z que WRergw 0¥, q84s ¥, a1
¥ ot o1 F sreAr AEm 5 w s
ar f ot ga fa= & @ 9z @ fobe
faar ar, foa® werta wrfer #27 #y
aqgeqT Al 4T, aF 4T gerar aar?
a1 afz W4T St FrdrET F 37, At
SATET H=ST ZNI |

@it 7 ¥ 4T 93 F HwmEe
fogar mar & BT a1 93 H 0w agd
wewl awrae fear mar 2, o fod
HAl WERA W AP  WF AR
Fan § W A 47 § 5 ww S mfe
forre omdeY, ag awe &t Hfaw o Tt
HrRE(T | o GET eqEeqT AR 47 |
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T FIE TEAST F AT 41 W wifee
v ot s &1 @ s Fearor i
FLHFAT AT, W U F T FH 2 qEA
1 2w gv w@lr s A4 fer gt
T FT wAAC A7 wka fw fpadr fowr
g AT Fav g, W TEN A, T A
|t 9T |

Tt A7 & AT qe 7 s Ay af-
7o farar 2, 97 Si% TET & 1 9T 9
# age & faw ¥ o qwdr w a€ 9,
FHAT: 47 AEAW FI G AT AE-
arge  FT A9NE A @, 48 T9AT 48 G
f& F0% oF g FT #T garar fear
T At At 5 e &1 91 | FHH gaTE-
a7 faar mar qr -

"Has been prohibited under section
19 of the Sea Customs Act, 1878, and
all the provisions of the Act shall have
effect accordingly."

wg A+l g2 faar & 1 swewr wEvem
AT g7 W T TE G A A
frar war &, sa% Al S g

o7 wg A% ™ fagas ¥ wew
U1 FT FATA B, qAY G T HITH
A Ag g anr 9 &F waae aw
T WYT FIEHIT 9T AW FE E )
w frar arfefesr 3vo &t garr faar
sJrar, ane & grmr FEm oo
W W oie FTE OWt seear €T
aifgd, oy faeii § a2 “ader sey
Uz HIUHTT we 7 78 |

gAT THH FANLTES WHET v
Z0fT, ag ara 3 & fewfam 2 1 arr
3 ¥ a7 aamar wan ¢ fr o & e
qaeq g | § uw ara gl o qwe
TE qTAT | TET AF ERTTE FT HATH
2, 99 qeuT: ag @ At @ fr faw
YT AT a7, et win wefes
# g, B A, Sww oA @,
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w7l & 47 sfuae gof, fFa G2 § a2
Tar g1 awar g, fewd 78 &1 awdr
2 AT 97 g7 % I 9T &F FET
wren & fr gara wweT weerEl O W
g A g fr am ASe W
e dr dte a9, 47 @i ¥ g
a0 79 g A U A 99 aF W
fammr & & waw § o 39wr g A
frreaa, a9 aw W 99 95 %1 9T
FT @A, ag AL qwE § @ O |
E FET FAW F BN I FArfeer
HAgq &T @4, Gdr wwe & faww
nifey zave fom aml § ar gq FAEY
# ur 7 &, A1 99 W FHA A E
AT AT rE FATT FIGHT A AT
I0% WA 9T fF5g g 47 s
a2 W #1 fomy wfow syer w6z
g a%, WA ¥ WF a% g wad
AT TN T XA A7 % AZ AT
A® F AL wwar |

i afe & f a7 wEw f wE
ACE & AEEq G4 TEH R Al qAAHE
ars tfzar & wimewy feuddz &
a1 o gfafafa &1 sod war =ifed
o =< wg aa &1 g Frferd
#1 & A1fgd,  sfee ¥ =€ s
T &, safEd a2 &1 A ¥ w0 gare
TET 9T FAHT TqT FIT FT TS T
afed st fama naide & fad &
w0 §, IA0 IAET TS FAT A
a1 @ aE ¥ 77 s fauwr 71 o
gfafafa wwr a1 ag a8 agen @&
fo o9 Fawt %1 Ffeard 7w wwr
& W17 =0 waTT % feuddz v W
ITT FTH WIS HAW qQT O AT
gFEar & |

TT G ¢ ¥ FU T e o4 q|qenq
mr & A wWE F et ¥ fatvem
¥1 9t gerw far T &, 39F @ W

[ RAJYA SABHA ]
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& faqza w7 971 g & 399 91 A9
HAUT IFAT  FEAT , IR UHA W
Sara FET Wifgd | A% fagar @y
. T AAAT TG E

o e(3) ¥ wE ¥ IR K
ar ¥ =i & af & | 3K 98 I
g :

“All moneys in the Fund shall be
deposited in the State Bank of India
or be invested in such securities as

may be approved by the Central
Government.”

sar aF w@z % ¥ fenmfaz &
wa §, T TE W€ md
afe aft oyee ferifee § =3
o stor WY BT TE wRET @ e
M F AT FwAr Wy owww
fragifedisr & w9 #%% 9T g7
¥ g A 9 saar s fae,
A1 T I AW F  AR@gq &
BT FH B TANT AT HEH T §,
Faa g1 qret faafee 7% a7 9g 3w
i W@ BT | €7 4% ¥ 42 T
STAT E0, A ®2 4% & gaw agedn
FOT | ag A Az # FyA A
T AT TASIZEE ®Y § HH ATAT
# o1z ot feafar & 7y agar e o
&1 oy fewifeda § gae @9,
39 3% AT g | @ A &
TEeg A ET FTE IAE A A
FTH &, I T w0, Th T g

g

qrer 0¥ H agd &t smuw g
fe w1 & | WAT T WET A v
FgT A & o 39 AT QY F 5y a6a
& urar fF a9 @A aeE afawre
gATd §RFTT I wTEdY §
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[0 famar 6 17 Ferer o Fi<fear]

"The Committee may, by general or
special order in writing, direct that all or any
of the powers or duties which may be
exercised or discharged by it shall, in such
circumstances and under such conditions, if
any, as may be specified in its order, be
exercised or discharged also by any officer
or employee of the Committee specified in
this behalf in the order."

7w amTm | aEr v g fE
faft ot mfewrdt o1, fmft o %
grey migsr fair T q1 9H 96 AEHT
FHT 7T WAt 2, afew s 9 awmd
R & AT RS ¥ 9T B £, 3
T w9 § AT HAGH ¥ § THY FHE
igr e Eifsy MR i fE
I afgwra &1 a/@q fFEr sy oar
Faw! ot qra faay qar &, 78 v foar
1T & grear #7917 5 oF fafee
aiw s 9f ad gt g Fam
qEr AT GHfEAE FIE ar faw f
UF T F (@F IART AL & Ar4A,
afew afz #48 #r a1¢r qrag IEE
& ol o TR F =Iw wiawr
TAF AT F GTAGNT FAT TGN v )
afaFre & faar s 991 T4, W™
g & fora gawr qifge & w7 ¥

R FY S OF T A AT G
THE DEPUTY CHAIRMAN: How
much more time will you take?
ot frragwre warrss @rfyat
o 79 faqaz #w aE |
THE DEPUTY CHAIRMAN:  You want
five minutes more?
LU ECES 1 LGS

fgw : wifm FEM

THE DEPUTY CHAIRMAN: All
right, five minutes.
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At fawagwiT Aot |tefyan
WY g &9 § wy !

eawafy - g, amT TE@r o

=t femergaTe e @tefear
AT FF TCAAE g1 a1 T A

Tue DEPUTY CHAIRMAN: There is also
a statement to be made by the Railway
Minister.

w1 favrmgmTe wavaret erefar
T ez 1T, 71 T A3 qHAT |
a1 T a%E A TR ot s wiwwr T
T &, e & 3% ag) swwan )

o9 9T e # Sl qraenT @r
A F, TS HAATT A Frrrrevy
tZed {iT Afaferea & feaa & a8
grir & fadfr & fag a7 fagia & fag
F & s | ag faegwdw €
ST " " arfafewae & faama &
7 71, st @ A faife e e,
IaH FFATT W1 AT g, guw!
& fa T T =rfed | 5" W Aifa,
fat & UF gL TS FGT AT AT Y
AT Yo ATE AAT ST WL FATE AAT WEIZT
% arfafedem & feam ¥ g @fafwdam
i for 7% g, @ FEwr FWL W
FAA & A ag w9 e qren @
f& Iuw g I9 A "war, FalE
ot 7Y F aFar; FifF 97 wfaferaT
F g TEl g, ed & qafaw T
g awr wifgfae w2 fer o 2 %
I 3 |y e 3w H wver oA
feafa & & 0% wa-w22€ W AT I
Y IF ? o 99 FU H G F fan
dare &, ar wug ¥ we st AT @
ay Oy o § ag #) qgre § 7 owfas
T FH A TG [Awey 1 g £
gz fF w9 W &7 o Fuer Aifefae
T, 9 FOT H WY A | WG I G
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fra 2 & vt A 2y gffe ar
o sfFas ww fr 7f } w0 gy gy
IEI 97 99 999 21 92 famen
g & oz owm aw W ow@m
e g Wi WAL 7 IR fad wen
@ g M oag @ W owE W
aar sy | feeelt ot F e @
18, 98 @ 3, AlHT T4T EAT WA
WA & AL, a1 W St spavr @
T A=EIA a7 Tl W FAT AL A0
HqIA, ag FEE & AEW § ouIy
HEAT T2, T T Ry 98 a1
adar FgifE saw far Difefaaw & wn
2, T AT g7 S o g f ag
faml-eSct wa @ otv a9 4@ a9
g1

At F WA A S & AT T
& e a7 ag %2 1% a8 a7 il
T AR, A1 A9g avNe ag g #f
T wmar fv afefeda § ardr
AR AT SR | WO oAy afafmiaT
T 9 f& ard ary o Wy, ar e
¥9 w48 ¢, A it § fomd
TR §, IAET AT FE uw Srfafeia
FE ST A 8 F o o
AYE AT A AE 1 W GG UF
8T Zar & 1 oA feafa & wore 94y o
a8 F2 % waw efafedT andn
A7 "7 A &1 Afafewma #
U FT A, T WG 39 F A €
qg AT qE wT gEA | @ET A7
e AEsaT ¢ o owd € ag swaean
grAr =fen f7 s wer wifefae e
1 ¥FT 2,99 FAet o At 97 =@
39 wEl 9T a99 &1 sHFeAr I AF |
&, 5T a8 39 wal & g faw at fex
Iuw fag 1 12 & & AT g A
aggeqry & 1 vur feafa § g ww
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are & F1E aqgear 7 FAT A7 TAfafes-
I & AT 9T A SNIE T
WA, FT AF A8 AT E

AT AATAT A TT @I q& OHT
e # fr 35 wera foraa ot o gl
T § ferdeec & @, fre At
gi a1 feft & ot —yoa ¥ ofeafem
e i e § 1 i AW f
a2t W GEAW F AT R3¢ q F2A
F ai¢ & o 3 &% saofon &
A & T F, AT IHET GUI THY
e @ 5 g & fer AR 3
4 A AAE FOA | &H Fl g,
T & AT, T AT F AR 7 g
fvar s wwar &, &€ s A faer
oA 3 ) a1 aEr AeTT qe g, I
fomr &

"No prosecution for any offence
punishable under this Act shall be

instituted except by or with the consent
of the Central Government."

fae vty gTET &7 wraAT e #0€ o
freft gwre & WY arEr, wfaw ar
RERAT AT AE FT A4FA § WE
faptgaer 7 fagar ot o faar &,
fomar o 3= qarg fan @, afea
T HIFA F T FE S A WY
o9 29 § T ey & frooa aw §
g T AW, 79 q% T W gV T
g amm A aar & 7 e
qTE &7 FAA A9 1 Awd 41 F
gaX A1 Sed A1 FEA § W 9ET
a0 H E, o 7% 42 A9 T
fedrr, 79 7% T 781 @ qFA0 2 |
HTT & SFadd ST g sraE Wi
7 fan & f org Wit AE—g T9E &
far o o s & fa9 I@E—aww
TN FT qAF
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A1 YHo Ao JT (WIHTH): FATT
& far ?

At fawergwTT FAETEt arfea
WIT GHA AT | AfE 9T T g
oy w1 § efad sAEr q9a & 4|
qraw AL BRI

wear Toa < g qegan) (994 :

g A AT O

! fawrmgare weeves Wi
wrT s & g A ¥ mmar g

A g =TT WiEETT AT "
oW @ d ) " we A faar g
T FAT F T FAS FIAA FCH
arx ¥ at fex sa%t & a2 qa wfawre
2 # n wmfa 2, #91 T99 5 A
qud gy ¥ 47 wad 3, a9 & s o
AT FT9 ¢ W vy 3 ws °F g=
Ty = & ) A oy feafy ¥ v ww
gt @gr &7 1 fav 3F w & &
T 77 Fen fF FHEr S 2w,
Gar o, afww agr 97 € e 97 aw
w9 § =l T faS, a9 aw Fhar
®1E | 4191 G FC GHAT ¢ AT A TH
At wpfa w@ faw, gw aw A
AT 0 F1E H T 1 qFATE | AT
7 A1 Ay, fFw mme & w97
o 3 Fea # fF ddew ar 18
foaar Wt QT FT, 99 % W Ha-
foamr 80 @A, @@ 4% 9§ 9 TE
W1 WO, 9T AEET S | o
gEgT fF8a% & F7Ar SHEa FY 00ar
I e T § g W )

g7 &1 AEl, WIEAHT 4E % qAA
@ & & m=adr & gege, ufgwr,
foramr it 5% w¥ &, SfeT wm ga9r
STEFw &1 347 Wigd & | F wareer gy
HFEAT &1 gqAR @0 g ww d wwW
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@M wod fagast #, feanat ¥, ag
gt AT ¢ AT weT FE
oY #1E ATg WL, AT I fares oAy
1 AT AT FAE faens wey oF
foram T, <12 FE A 2, ik G
UF AT § | AE OF TET W 497 €7
& Y wwaa & o wmavas 3 o fafer
FT | X A7 A2 AT FE A WAAE
THHET ERIT, WAL AT AT G KIE TAE
FEAT 2, T2 a8 ATHE HAAT &1, 4T
AT &1, Y A€ oY qerdt ST @, 3
aar faeelt fer « wne wEr wwA
welt ot R & f A o A o b
gATE ®M FIq A, IEEAI AT IA-
=AY, dgANT 3X IR wAE
B AT A | 4 ag faar 2 -

"No suit, prosecution or other legal
proceeding shall lie against the
Committee or any member, officer or
employee of the Committee for
anything which is in good faith done or
intended to be done in pursuance of

this Act or of any rule or regulation
made thereunder."

2?7 i ww wrEA & 5 swEy g
stegme fear sy 7 & sar £ fE
g 74t Y #2306 adt FEE ¥
GHT =Aaeqr 99 @I § 6 gOET aOeTeT
#1 & g == 2 &, b goer g
¥ gw Hraw wt g & 4, 99 fr e
T AT AT ATGAT I E | HT gAY
qoeT gar & # W gd wa af
U FY AW AT AW ) AT IR
sd a8 A § o9 ag s
T WRHT Y, AT &, oars @t oar
ATE EAHE W HT HIA AT 2, 0
a8 TAT FTH FEAT 3, TCHAAT T
AT &, At I Far 347 Tifey ATy
A W T A Wl | W o &
& g & fF o gt gl wEew
IV A ATEL FT AT FLAT A F )
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star f swwmfy wg F Fa
¢ & oo 39 sw Wt g9 aven g,
ey &7 wekl & ma § @ 57 27
¢ W & Wt W@y & srdar we fr
w1 gura ¥ =7 &, o+t ag 9oy am
# T W &1 garT {7 fair & s waEre
G F AT ST PpesrHor 7 T0g &,
AR AT FA FT FE FL | Fel
AFT A% QAT Wgd q A 9g wyEr v
o, a8 A e uew qmi & ard i g%
Fgn, afea I fadr o At a@ @
wra 2 far; wifE o < amieRfas
AT E, ITHT UATAT FHT &7 wrforer F1
wrdl 3, sufay § w47 7T T sidgan
we fF foadt awend §F sa@ amq
W §, I gaFT IALC A F7 T 43,
g dfea wem § 3w< &, TR I
T FT AT HAW FT |

STATEMENT RE A TRAIN-BUS
COLLISION NEAR REN STATION
ON 18TH NOVEMBER, 1963

THe DEPUTY MINISTER IN THE
MINISTRY ofF RAILWAYS (SHrRI S. V.
RAMASWAMY) : On 18th November, 1963 at
about 17.23 hours, train No. J 114 Down
Goods proceeding from Merta Road to
Phulera, just alter passing Ren station,
collided with a passenger buy at an unmanned
level crossing situated between the Up Outer
and Home Signals of Ren station.

As a result, the bus was smashed and eight
out of the 34 passengers travelling in the bus
were killed on the spot. The remaining
passengers were in the first instance taken to
the Railway hospital at Merta Road for pre-
liminary medical attention. Eleven of these
passengers were discharged at Merta Road
and the rest, i.e., 15 were sent to. Jodhpur for
further treatment in the Civil Hospital.
According to the latest  information, nine
persons
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are admitted in the hospital of whom five are
reported to have been seriously injured.

Relief train with medical van and medical
officers of the Railway was rushed from
Merta Road and reached the site at 18-47 hrs.

The Divisional Superintendent, Jodhpur
and other Divisional Officers of Northern
Railway rushed to the site of the accident
immediately on receipt of information to
assist in relief operations. The District and
Police authorities also reached the site shortly
after the accident.

The cause of the accident is under
investigation and an officers* enquiry has
been' ordered.

THE TEXTILES COMMITTEE BILL,
1963—continued

SHRI MANUBHAI SHAH: I will perhaps
take up the detailed reply tomorrow because
several points have been made. I only want to
thank the House and the hon. Members for
the intense interest that they have taken.

On a point of clarification. On the matter
which Shri Chordia raised about the Estimates
Committee, | just wanted to clarify that he was
bringing all Vhe various reports about general
exports and the performance, which are
entirely contrary to facts. So far as the
Estimate Committee's observations of that
particular year's performance about textile
exports were concerned, I did not say that
those facts were wrong. About the overall pic-
ture that he was drawing, without any
disrespect to anybody I was merely telling him
that firstly, in my humble opinion, the debate
today was not about all the exports of all com-
modities to different countries for the last
several years but was only about the Textiles
Committee. Secondly, there were the figures
which he was quoting of various other count-
ries; for instance, he cited the case of



